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The following Act 01'thc 7'amiI Nadu Legislative Assembly received the assent ofthe 
Governor oil the 26th May 2002 ad is hereby published for general information:- 

ACT No. 27 OF 2002. 

An Act lo esttrhlish t ~ r i t i  in~orporate an Open Ilniwrsily 611 the State Level for. rhe 
ilitroduction cmdpromotion ofOpen Unit.e,:~it~. u)iJ D~, f i~r ice Edlrcarion %.stert~s in the 
edlrcationtrl patrern of the Slate und fi)r the co-ortiinotio~l trt~d dererniinarioii of 
sf unc/uru's in SZICII sj9stent.s. 

BE it enacted by the Legislative Assembly of the State of 'l'amil Nadu in the Fifty- 
third Year of the Republic of India as follows:- I 

CHAPTER I 

1 .  (1) This Act may be called the Tamil Nadu Open llniversity Act, 2002. short title, 
extent and 

(2) I t  extends to the whole State of Tamil N a d ~ .  commence- 
ment. 

(3) This act shall come into force on such date ;IS the Government may, by 
notification, appoint. 

2. In this Act, unlzss the context otherwise requires.- - IIefinitions. 

(1) "academic council" means the academic council of the University; 

(2) "academic year" means a period of twelve mo~iths comme~~cing on the first 
day of July of the year )r such other period of t ~ e l v e  months beginning on such date as 
the Syndicate tilay specify in respect of all the colleges and institutions under the control 
of the llniversity or any particular college thereof; 

( 3 )  "college" nteans any college or any institution maintained by or admitted to 
the privileges of tht University; 

(4) "Distance Education System" means the system of imparting education 
through any !ileans of communication, such as broadcasting, telecasting, correspondenc~ 
courses, sen;i9;;rrs, rontacr programmes or the combination of any two or more o l ' s ~ ~ c h  
means; 

(5' -.ee" ,)leans any person appointed by the University, and inc l~~dec  
,dcr.lic staff of the Univcrsity: teachers a,. 

( 6 )  " Tinar?ce Colnniittee" mean$ thc Finance C'o111tnitt;t: of the L'nivcrsi~v; 

( 7 )  ~ ~ ~ . ' ' i o c ~ ~ ~ ~ ~ ~ ~ i ~ e n t ' '  nleans the State Government; 

(8) ' ,:rewihed" means prescribed by this Act or the statutes. oi::;nancrc or 
regulation:. 

(9)  ".<egior~al C'entre" riie~nsacentreestabli~l~ccl or %as11 :ir?ed h) thc ?!:ri~rrstQ 
for the pur;, u.2 ofco-ordinating and s~ipervising the worlt c)f%t!:,:' C~'nfrr$ ill  a'ly regton 
and for pr:.: lmtn.g such othcr fu~~ctions as tnab be -o~:"t:i~eti -;I+ - r r .  h c16,frc 1 ;t the 
Sq r~dic ite. 

4, r ': $2.1,: 0 9  . c . I *  * .  
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(12) "Student" means it stuclent o f  thc Un~versrl>. and  inclutle~ ~ n y  ycBl~o~ i  \i,I~o 
has enrolled himself for pursuing any course of study of the IJn~vers~ty. 

( 1  3) "Study Centre" means a centre established. mainlaineii or recobnised by the 
University for the pur!)ose of advising, rounselling or for rendering any other assistance 
required by the students: 

(14) "Teachers" means Professors Readers. 1,ecturerz and such other persons as 
may be designated as such by the Ordinances for imparting instruction in the University 
or for giving guidance 9r rendering assistance to students for pursuing any course of study 
of the University; 

(1 5) "University" means the Tamil Nadu Open University established under this 
Act; 

(16) "Vice-Chancellor" means the Vice-Chaocellor of the (Jniversity. 

CHAPTER 11. 

The University. 3 .  (1) There shall be a University by the namebTamil Nadu Open University'. 

(2) The University shall be a body corporate, shall have perpetual succession and 
a common seal and shall iue and be sued by the said name. 

(3) The Headquarters of the University shall be located at Chennai and it may 
establish or maintain colleges, Regional Centres and Study Centres at such other places 
in Tamil Nadu, other States of the Indian Union and outside the country as it may deem 
fit. 

Powers, 4. (1) The University shall endeavour through education, research. training and 
functions and extension to play a positive role in the development of Tamil Nadu, and, based on the rich 
objects of the 
~ ~ i ~ ~ , ~ i ~ ~ ,  heritage ofthe State, to promote and advance the culture ofthe people of India. especially 

Tamil Nadu and its human resources. Towards this end, it shall h ~ v e  the following objects 
namely:- 

(a )  to Strengthen and diversify the degree, certificate and diploma courses 
related to the needs of employment and necessary for building the economy of the State 
on the basis of its natural aad human resources; 

(6) to provide access to higher education for large segments ofthe population, 
and in particular, the disadvantaged groups such as those living in  remote and rural areas 
including working,people, housewives and other adults who wish to upgrade or acquire 
knowledge through studies in various fields; 

(c) to promote acquisition ofknowledge in a rapidly developing and changing 
society and to continually offer opportunities for upgrading knowledge. training and 
skills in the context of innovations, research and discovery in all fields of human 
endeavours; 

(4 to provide an innavative sjsteln of tlnive~sity lccel education. flexible 
and open. in regard to methods and pace of learning. combination ofcourses. eligibility 
for enrollment, age of e ]try. medium of i~lsc, .,\.,;c .I. -c%*idt~ct nf eualnination and operation 
of the programmes with a view to prot~iote learning anti encourage excellance in new 
fields of knowledge: 

( e )  to contribi~te to the improvement of the educat~onrti s)$tem in the State 
by providing a non-formal channel complementary to the forn~al system dnd encouraging 
transfer of credits and z\clidnge o f  teaching stfif  h! niaking \\ ide use of teYts and other 
- -  - 4  . . : - .- - \ >-,I? 



I Cf) to provide education and training in the various arts. crafts and skills of 

I the country, raising their quality and irtqroving their availability to the people; 

( x )  to provide or arrange training of teachers required for such activities or 
institutions: 

(h) to provide suitable post-graduate courses of study and promote research; 
3 

( i )  to provide counselling and guidance to its students; 

(j) to promote national integration and the integrated development of the 
human personality through its policies and programmes; and 

(k) to encourage the Open University and d is t~nce  education systems in the 
educational pattern of the State and to co-ordinate and determine the standards in such 
systems. 

(2) The University shall strive to fulfil the above objects by a diversity of means of 
distance and continuing education, and shall function in co-operation with the existing 
Universities and Institutions of higher learning and make full use of the latest scientific 
knowledge and new educational technology to offer a high quality of edu~dtion which 
matches contemporary needs. Towards this end, it shall have the following powers, 
namely:- 

( i )  to provide for instruction in such branches of knowledge, technology, 
vocations and professions as the University may determine from time to time and to make 
provision for research; 

( i i )  to plan and prescribe courses of study for degrees, diplomas, certificates or 
for any other purpose; 

( i i i )  to hold excminations and confer degrees', diplomas, certificates or other 
academic distinctions or recognitions on persons who have pursued a course of study or 
conducted research as prescribed; 

(il: to confer honorary degrees or other distinctions in the manner prescribed; 

(1. :o determine the manner in which distance education in relation to the 
academic programmes of the University may be organised; 

(13;) to institute professorships, readerships, lecturerships and other academic 
positions necessary for imparting instri~ction or for preparing educational material or for 
conducting other academic activities. including guidance, desig;ling and delivery of 
coul.se and evaluation of the work done by the students, and to rppoint persons to such 
professorships, readerships. 1ectul.erships and other academic position; 

( v i i )  to co-operate \qrith, and seek the co-operation of. other Universities and 
institutions of higher learning, proiesslonal ooules and organisations, for such purposes 
as the Ijniversity considers necessary: 

( v i t l )  to institute ant1 award fellowships. scllolarships. prizes and such other 
awards for recognition of merit as the University may deem fit; 

1 
(I.\.) to establish and niairitai~i such Regional Centres as may be determined by ihe 

I l ~ ~ ~ \ e r $ i t >  li-om time to time 
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(x) to establish, maintain or recognise Study Centres in the manner prewihcd: 

( x i )  to provide for the preparation of instructional materials. including tilms, 
cassettes, tapes, video cassettes and other software; 

( x i i )  to organise and conduct refresher courses. workshops. selninars and other 
programmes for teachers, lesson writers, evaluators and other acjdemic staff'; 

(x i i i )  to recognise examinations of. or periods of study (whether in full or part), 
at, other Ilniversities, institutions or other places of higher learning as equivalent to 
examinations or periods of study in the Univ~rsity, and to withdraw such recognition at 
any time; 

(x iv )  to make provisi In fbr research and development in educalional technology 
and related matters: 

(xv)  to create administrative, ministerial and other necessary posts and to make 
appointments thereto; 

(xvi)  to receive benefactions, donations and gifts and to acquire, hold, rnaintain 
and dispose of any property movable or immovable, including trust and Government 
property, for the purposes of the University; 

(xvi i )  to borrow, with the approval ofthe Government whether on the security of 
the property of the University or otherwise, money for the purposes of the University; 

(xvi i i )  to enter into, carry out, vary or cancel contracts; 

(xis)  to demand and reccive such fees and other charges as [nay be laid down by 
the ordinances; 

(xx)  to provide, control and maintain discipline among the students and all 
categories of employees and to lay down the conditions of service of such employees. 
including their codes of condect; 

(xx i )  to recognise any institution of higher learning or studies for such purposes 
as the University may determine and to withdraw such recognitions; 

(xxi i )  to appoint, either on contract or otherwise, Visiting Pr<!fessors, Emeritus 
Professors, Consultants, Fellows, Scholars, Artists, Course Writers and other 
persons who may contribute to the advancernent of the objects of the University; 

(xxi i i )  to recognise persons working in other lJr;iversities,i ir~stitutions or 
organisations as teachers of the University on such ternls and concli~ionj as may be 
prcscri bed; 

(xxiv) to determine standards and to specif;, condilwn\ tiv lite ~2rn*;.icn or  
students to courses of study of the University wh~cl,  rnd j  i;lclu '. e . r,. v.:iirl, e.iali.ti:. in 
and any other method of testing; 

(xxv) to make arr mgcments t i  r the promot:.)n ;)f'iirl: ::ei~r:is! :*, alih :in: sv-.i: :re 
of the employees; 

(xxvi)  to confer autonomous stnti;s ol> a cnl!cgi. or P t.:,,;ro,~t! C ' .  oil ~n :hL 
manner laid down by the statutes; 

(.u.uvii) to admit to Its privilrycs it?,, college rn t aa~ ; r  lagl.i*[ other '.'lase\ e ~ r  

**, . 8 ' ) L . i .  Indian Union or outside India. slib: :cr tu such ccii-~.:+. . 9 #: 
a-? * r 4 r  "" 

I (u.\-vrii) to do all such acts as r. ,v '- .: nr: 56.'.  -: c:' &cntal la rxrrk. ,c or - [ -  

or any of the powers of the Un: . . I i .  a- . I. , . : . .+& - i) 1 . 0  & , # !  

I 
of all or any of the objects of ti,r ! rnii:ts.'j 

A ~ V ! ~ S I O F  10 5 .  ( I )  'The Unlvor.;ity c l ~ n i l ,  scbjcct tllc ; . r t r v ~ : . ; ~ ~ l ! <  i,fr?ls :ict ;. 1b, '>. ' 2Q  . 
L I : ~  ~rsltj open to all person5: 

Provided that special efforts shall be r akn  to encourage the opprcsse~l cia-:cs 
and disadvantaged groups. 
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( (1 )  to admit to any course &study any person who does not possess the 
prescribed acadel,~ic qualification or standard: 

(b) to retain on the rolls ofthe University any student whose academic record 
is below the m i n i ~ u m  standard required for the award of a degree, diploma or  other 
academic distinction; or 

(c) to a h i t  any person or retain any student whose conduct is prejudicial to 
the interests of the University or the rights and privileges of other students and teachers. 

6. (1) The Government shall have the right to cause an inspection or inquiry, to be V~sltat~on. 

made, by such person or persons, as they may direct, of the University, its buildings, 
laboratories, libraries, museums. workshops and equipments and also of the examinations, 
teaching and other work conducted or done by the University, and to cause an inquiry to 
be made in respect of any rnatter connected with the Ilniversity. The Government shall, 
in every case give notice to the University of their intention to cause such inspection or 
inquiry to be made and tbe University shall be entitled to be r~presented thereat. 

(2) The Governrnent shall communicate to the Syndicate their views with 
reference to the results of such inspection or inquiry and may, after ascertaining the 
opinion of the Syndicate thereon, advise the University upon the action to be taken and 
fix a time limit for taking such action. 

(3)  The Syndicate shall report to the Government the action, if any, which is 
proposed to be taken or has been taken. upon the result ofsuch inspection or inquiry. Such 
report s;,all be submitted within such time as the Government may direct. 

(4) Where the Syndicate does not take action to the satisfaction of the 
Government within a reasonable time, the Government may, after considering any 
explanation furnished or representation made by the Syndicate, issue such directions 
as they may think fit and the Syndicate shall comply with such directions. In the event 
of the Syndicate not complying with such directions within such time as may be fixed 
in that behalf by the Government, the Government shall have power to appoint any 
person or body to comply with such directions and make su:h orders as may be 
necessary for the expenses thereof. 

ClfAPTER I l l  

O F F I C ~  K S  O F  THL UNIVI:K ,ITY 

7 I he I nl~er511) )ball consist o f  the following officers namely: - 

f I ) I tie Chancellor. 

(2) The Pro-Chancellor: 

(3 )  1-he Vice-Cha   cell or: 

( 4 )  The Direct~rs: 

(5)  The Registrar; 

( 6 )  The Finance Officer: 

( 7 )  'The ~ d A o l l e r  of Examinations; and 

(8 )  such other persons as may be declared by the statutes to be officers ofthe 
Ilniversity. 

8. ( 1 ) Jhe Cio\ernor of Tarnil Nadu shall be the Chancelior of the University. He C'llancellor. 
chall. b) virtue ol' his office, be the Head of the University and shall, when present, 
preside at ally convocation of the University and confer deyees. titles, diplomas or 
other acadernic tlistinctions upon persoris entitled to receive them. 

v (3)  Where power is conferred upon the Chanrellor to nominate persons to the 
authorities. the Chancellor shall. in consultation with the Vice-Chancellor, and to the 
cstc~it  ncct'ssar!, ~ionliliate pcrsons to rcprcsent interests ~:ot othcrwisc adequalely 
l.cl,!'csclllrtl 
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(3) I'he Ctiancellc r may, of Iiis owti ]notion or on r~pplicat~on, call for a ~ l c l  
examine the record of any officer or authority of any llniversity in  respect of an) 
proceedings to satisfy as to the regularity of such proceedings or the correctness, legality 
or propriety of'any decision ta!\en or order passed therein: and. if in any case. it appears 
to the Cliancellor that any such decision or order should be modified, annulled, reversed 
or remitted for reconsideration, he may pass orders accordingly: :,, 

Provided that every application to the Chancellor for the exe%"se of the powers 
under this section shall be preferred within three months from ~,~$%Ifate on which the 
proceeding, decision or order to which the application relates was commur.icated to thc 
applicant: 

Provided further that no order prejudicial to any person shall be passed unless 
such person has been given an opportunity of making his representation. 

(4) No honorary degree or other distinction shall be conferred by the University 
upon any person without the prior approval of the Chancellor. 

(5) The Chancellor shall exercise such other powers and .nerforn1 such other 
duties as may be conferred on him by or under the provisiolis of ll.l.ts ~ c t .  

Pro-Chancellor. 9. (1) The Minister irr-charge of the portfolio of  ducat-ion in the State of 
Tamil Nadu ..hall be the Pro-Chancellor of the University. 

(2) The Pro-Chancellor shall exercise such powers and perform such duties as 
may be conferred on him by or under this Act. 

(3)  In the absence of the Chancellor, or during the c:hancellorls inability to act, 
the Pro-Chancellor shall exercise at1 the powers and pelform all the duties of the 
Chancellor. 

Vice-Chancellor. 10.(1) Every appoi.ltment of the Vice-Chancel101 shall be xade by the Chancellor 
fram out of a panel of three names recommended by the Committee referred to in sub- 
section (2) and such  inel el shall not contain the name of any member of the said 
Committee: 

Provided that i f  the Chancellor does not approve any of the persons in the panel 
so recommended by the Cotnmittee, he may take steps to constitutt another Committee, 
in accordance with sub- ,ection (2) to give a fresh panel of three different names and shall 
appoint one of the persons named in the fresh panel as Vice-Clialicellor. 

(2) For the purpose of  sub-section (1). the Committee shall consist of three 
persons ofwlion~ onc shall bc no~ninated by the Chancellor. one shall be nominatc i b? the 
Government and one shall be nominated by the Syndicate: 

Provided that the person so nominatrd shall not be a member of any of tlic 
authorities of the University. 

(3) 'The Vice-Chancellor shall hold office for a period of three years and shall not 
be eligible for a second term: 

Provided that the Vice-Chancellor may. by writing i-~nder his hand addressed to 
the Chancellor and after giving two months notice, resignahis office: * ,  

Provided further ihat the Vice-Chancellor shall retire ..u~tr of'tice if, during the 
term of his office or any extension thereof, he completes the age of sixty-five years. 

(4) When any teriiporary vacancy occurs in the o t ' f i c~  of the Vice-Chancellor. or 
when the Vice-Chancellor is. by reason of illness. absence or for any other reason, unable 
to exercise the powers and perform the duties of his office. the senior-most Professor of 
the Univel,'.: shall exercise the powers arid perfiv-m the current duties of the 
V,-+-Chancellor. 
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emoluments and (3ther terms and conJitions of  service shall be as follows:- 

( / I )  r l ~ c  Vice-('Ii,inct.llor shall be entitled to sucli te~tninal  benefits and 
,~llo~\.,iticc.c , I \  r l i , ~ >  hc 1'i~t.d I>) llic S ~ n J i c a t e  tvith the approv'il ~)1'tlie Chancellor from 
tlrlie tv tinie. 

Providcd that. where an  employee of- 

&.. - ( I )  thc liniversity. or 

( 1 1 )  ::nc o t t p  University or college or  institution maintained by, o r  affiliated 
LO. that !inivcrsit>. is np$ointed ds Vice-Cliancellor, he shall be ailoiied to continue to 
contribute to the I'rovidcnt Fund to ~ / h i c h  he is a si~bscriher. and the contribution of  the 
l i n i ~ x s i t y  s11'1ll be limited to  hat he had been contributing immediately before his 
appointment as Vice-Chancellor 

(c.) The Vice-Chancellor shall be entitled to travelling allowances at  such 
rates as ma) be fixed by the Syndicate. 

('1) The Vice-Chancellor shall be entitled to earned leave on full pay at 
:>ne-eleventh of the periods spent by him on active service: 

Provided that on the date of expiry of  the term of hi: office, if he had not availed of  
the earned leave before the date of expiry o f the  term of his office, be entitled to draw cash 

1 

equivalent to leave salarq after relinquishment of  his office in respect of earned leave at 
l i l t  crcdit subject to a maximum of two hundred and forty days. 

(c)  I he Vice-Chancel~or shall oe entitled, on medical grounds or  otherwise, 
to ie;ive \\ itliout 11 r y  for a period not exceeding three months during the term of his office: 

~ ' ro<ided that such leave may be converted into leave on full pay to the extent to 
\tliich he is entitled to earned leave under clause (LO. 

1 1 ( I ) I lic \/ tce-Chancellor sliall be the academic liead and principal executive Po\ters and 

otllcei of the Ul l l~ers i t )  dut~es of V~ce- 
Chancellor 

( 2 )  l'lie Vice-Chancrllor shall. in the absence of the Chancellor and the 
f)~o-C'h~tnccllor.  p c<,icJ ,it  all! ~.onvc~c;ition of  the Univrrsi y and confer degress. titles. 
d~ploinns  or otlic~. acadci~iic clistinctions upon persons eqtitled to receive them. 

I ( 3 )  I'hc Vice-Chancellor shall exercise c.ontrol over the affairs of the University A 

, irld sli;~ll be ~ c \ p o n \ i l ~ l c ~  l'or thc due maintenance of  discipline in the IJniversity. 

I (-I) 1 Iic I 1cc-C h;tiict'llo~ sllall ensure tlie tj~thr'ul observance of tlie provisions 
0 1  t I 1 1 j  , \ct, tlie i t , ~ t l ~ t c \  orclir~anr.e\ ant1 regulations niade tliereunder and he may csercise 
, 1 1 1  ~ K I \ \ U \  "5 I I ~ C I !  h u 1 ,  for the purpose. 

( 5 )  Ilie Vice-( hancellor shall give effect to the orders of  the Syndicate 
r C ~ ; I I  ding the appointti~ent. suspension and dismibsal of  tlie teachers arid other erriployees 
t)f'tIie IJti~vet-sit> and C I I I ~  other decision o f t h e  Syndicate. 

(6)  In an)  emergency. which in the opinion of  the Vice-C'hancellor requires . 
~mmediate  action to be taken, lie $Ii;iII, by order. take such action as he deeliis necessary 
and shall. at tlie earliest opportunity report the action taken to such officer a r  authority 
or body as w o ~ ~ l c l  have. in the ordinary course, dealt w ~ t h  the Inalter. 

Provided that no such order shall be passed unless the person likely to be affected . 
Iias been given a reasonable opportunity of  being heard. 
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(7) Any person aggrieved by any order ofthe Vice-Clianccllor under  sub-section 
(6) may prefer an appeal to the Syndicate within thirty days from the date on which such 
order is communicated to him and the Vice-Chancellor shall give effect to the order 
passed by the Syndicate on such appeal. 

(8) T11e Vice-Chancellor shall be the ex-(,fficio Chairman of the Syndicate, the 
Academic Council and the Finance Committee. The Vice-Chancellor shall be entitled to 
be present at, and to address, any meeting of any authority or ather body of the University, 
but shall not be entitled to vote thereat unless he is a member of &ch authority or body. 

(9) The Vice-Chancellor shall have power to convet\e meetings ofthe Syndicate, 
the Academic Council and Finance Committee. 

(10) The Vice-Chancellor shall be responsible for the co-urdination and 
integration of teaching and research, ex??~~;c.rl ~rl~rcation and curriculum development. 

(I I )  The Vice-Cl~ancellor shall exercise s ~ c h  other powers and perform such 
other duties as nlay be ?rescribed by the statutes. 

12. Every Director shall be appointed in such manner and shall exercise such powers 
and perform such duties as may be prescribed by the statutes. 

13. (1) The Registrer shall be a whole-time salaried officer of the University 
appointed by the Syndicate on the recommendation of the Vice-Chancellor. 'The 
qualifications and the metnod of recruitment shall be such as may be prescribed. The 
terms and conditions of service of the Registrar shall be as follows:- 

(a) the holder of the post of Registrar shall be not lower in rank than that of 
a University Professor. 

(b)  the Registrar shall hold office for a period of three years: 

Provided that the Registrar shall retire on attaining the age of sixty years in the 
case of an academician and 58 years in the case of a non-academician or on the expiry of 
the period specified in tkis clause, whichever is earlier. 

(c) The emoluments and other terms and conditions of service of the 
Registrar shall be such as may be prescribed. 

(d) When the office of the Registrar is vacant or when the Registrar is, by 
reason of illness, absence or for any other cause, unable to perform the duties of his office, 
the duties of the office of the Registrar shall be performed by such person as the Vice- 
Chancellor may appoint for the purpose. 

(2) ,, ' The Registrar shall have power to take disciplinary action against such of 
tnt: employees, excluding teachers of the University and academic staff, as may b ~ - "  
specified in the orders of the Syndicate and to suspend them pending inquiry, to 
administer warnings to them or to impose on them the penalty of censure or withholding 
of increments : 

Provided tbat no such pctlalty shall be imposed unless the person concerned has 
been given a reasonable opportunity of showing cause a g i e  the m i o n  proposed to be 
taken in regard to him. 

( h )  An appeal shall lie to the Vice-Chancellor asainst any order of the 
Registrar imposing any of the penalties specified in clause (a). 

(c) In any Lase where the jnquiry discloses that penalty beyond the powers 
of the Registrar is called for. the Registrar shall, upon conclusion of'rhe incl~~iry make a 
report to the Vice-Chancellor along with his recommendations: 

Provided that an appeal sllall lie to the Syndicate agairlsr a n  order of the Vice- 
* 

Chancellor imposing any penalty. 
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(6) No appeal under clause (b)  or clause (c) shall be preferred after the expiry 
of sixty days from the date on which the order appealed a?ainst was received by the 
applicant; 

(3)  Save as otherwise provided in  this Act, the Registrar shall be ex-officio 
Secretary to the Syndicate, the Academic Council, the Faculties and the Boards of 
;tudies, but shall not be deemed to be a member of any of these authorities. 

(4) It  shall be the duty of the Registrar,-- 

( u )  to be the custodian of the records, the common seal and such other 
~perty of the University as the Syndicate shall commit to his charge; 

(6) to ibsue all notice convening meetings of the Syndicate, the Academic 
ncil, the Faculties, the Boards of Studies, the Boards of Examiners and of any 
mittee appoin~ed by the authorities of the University. 

(c) to keep the mindtes of all the proceedings of the meetings of the 
:ate, the Academic Council, the Faculties, the Boards of Studies, the Boards of 
qers and of any Committee appointed by the authorities of the University; 

(4 to ccn4urc the official correspondence of the Syndicate; 

(e )  LO supply to the Chancellor copies of the agenda of the meetings of the 
2s ofthe University as soon as they are issued and the minutes ofthe proceedings 
~eetings; and 

p, .\ers id 
~ t i v  e I,,,ies Vice- 

L.\,anc~llor. 

d the 
titles. 

\ Cf) to exercise such other powers and perform such other duties as may be 
I t l~e  statutes, the ordinances or the regulations or as may be required, from time 
the Syndicate or the Vice-Chancellor. 

In all suits and other legal proceedings by or against the University, the 
911 be signled and verified by the Registrar and all processes, in such suits and 
shall be issued to and served on, the Registrar. 

I P  Finance Officer shall be a whole-time salaried officer of the University Fitm~,eOfiicr 
he Syndicate for such period as may be specified by the Syndicate in this 

ry appointment of the Finance Officer shall be made by the Syndicm on 
~tio:!s of the Vice-Chancellor on a pancl of three names of O3icers 
: Ci,vernment not below the rank of the Joint Director of Loczl Fund 

mi:nts and other terms and conditions of service of the Firt,.nce 
., .is mjy be prescribed. 

:,ir;:t: Officer shall, retire on attaining the age of fifty-eIg;:t ?.car:, or 
pcriod specified by the Syndicate under sub-section (I). ,  ::vl-iichevcr 

the Finance Officer shall, notwith..: d . ~ d :  ~g ttis ;?t:dirlinq the ape of 
inue in  officc until alternative airanke~.s:r~:-- :na4, .J ulrli!' ihi .- 

me year, whichever is earlier. 

ffice uf  thc Finance Offleer is vitcen' i r r  a$;. I ,f: Fi::vt~rz Offi,er, 
' 7 -  : or f~:. ~ t h f r  C ~ I I S ~ .  rrnal~l:~ 4. p.t ' 8 :I .cs of his 

3 P , . , I , 9 ;  : % 141 '14 the Vice- 
'A 

:..,:I/ : . .~PC, . \  iqion over the fi~i!:;:: .,f i h ~  l.jniv&s$;?:; arid shill 
c,ijt . \ s  ,!., [ ; , l < l ; l , . ; . l ~  ,:,,. ;.;.:I 
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( h )  exercise such other powers and perfurni sucli other finarlcial f~~nct ions a \  
may be assigned to him by the Syndicate or as may be prescribed : 

Provided that the Finance Officer shall not incur any expenditure or make  an! 
investment exceeding such alnount as may be prescribed. without the prcvio~~s  approval 
of the Syndicate. 

(7) Subject to the control of the Syndicate. the Finance Officer shall- 

( u )  ensure that the limit fixed by the Syndicate for recurring and non- 
recurring expenditure for a year are not exceeded and that all moneys are expended on the 
purposes for which they are granted or allotted; 

( h )  be responsible forthe preparation of annual accounts, financial estimates 
and the budget of the University and for their presentation to the Syndicate; 

(c) keep a constant watch on the cash and bank balance and of investments; 

(4 watch the progress ofthe collection of revenue and advise on the methods 
of collection ~ I J , , , !  3yed; 

(e) ensure that the registers of buildings, lands, furniture and equipments are 
maintained upto date and that stock checking is conducted, of equipments and other 
consumable materials in all offices, special centres, specialised laboratories and colleges 
maintained by the University; 

u> bring to the notice orthe Vice-Chancellor any unauthorised expenditure 
or other financial irregularity and suggest appropriate action to be taken against person 
at fault; and 

(g) call through the Registrar from any office, department, centre, laboratory 
and college maintained by the University, any information or returns that he may consider 
necessary for the performance of his duties; 

(8) The receipt ofthe Finance Officer or of the person or persons duly authorised 
in this behalf by the Syndicate for any money payable to the University shall be a 
sufficient discharge for payment of such money. 

15.(l)The Controller of Examinations shall be a whole-time officer ofthe University 
appointed by the Syndicate on the recommendation of the Vice-Chancellor for such 
period and on such terms and cotlditions as may be prescribed. 

(2) The Controller of Examinations shall exercise such powers and perform such 
duties as majl be prescribed. 

I6.The Vice-Chancellor, the Registrar, the Finance Officer, the Controller of 
Examinations and othe. employees of the University shall be deemed, when acting or 
purporting to act in puruance of  any of the provisions of this Act, to be public servants 
within the meaning of sectton 21 of the Indian Penal code. 

CHAPTER IV 

17,(1) The Authorities of the,University shall be the following, namely:- 

( I  ) 'The Syndicate; 

(2)  Tile ~cadk ln i c  Council; 

(3) The Boards of Studies; 

(4) The Plannin?. Board; 

(5)  The Finance Committee; and 

(6)  such other authorities as may-be declared by the statutes to be the 
authorities of the University. 
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No person ,)hall be qualified for election or nomination as a member of any 
of the authorities oftht universi tzifon the date of such election or nomination he is--- 

(a )  of unsound mind or a deaf mute; or 

( h )  an applicant to be adjudicated as arr insolvent or an undischarged 
insolvent; or 

(c) sentenced by a criminal court to imprisonment for any offence involving 
moral turpitude. 

(2) In case of dispute or doubt, the Syndicate shall determine whether a person 
is disqualified under sub-section ( I )  and its decision shall be final. 

19.!1) Notwithstanding anything contained in sections 20 and 23, no person who 
has held office as a member for a total peroid of six years in the Syndicate and/or the 
Academic Council of the University shall be eligible for election or nomination to either 
of the said two authorities: 

Provided that for the purpose of computing the total period of six years referred 
to in this sub-section, the period of three years during which a person held office in one 
authority either by election or by nornination and the per od of three years during which 
he held office in another authority either by election orb)  nomination shall be taken into 
account and accordingly such person shall not be eligible for election or nomination to 
either Syndicate or the Academic Council: 

Provided further that for the purpose of this sub-section, a person who has held 
office for a period not less than one year in any of the authorities referred to in clause (a) 
or clause (b) in a casl~al vacancy shall be deemed to have held office for a period of three 
years in tha, authorily: 

Provided also that for the purpose of this sub-section, if a person was elected or 
nominated to one authority and such person become a member of another authority by 
virtue of the membership in the first mentioned authoriry, the period for which he held 
office in the first mentioned authority alone shall be taken into account. 

(2) Nothing in sub-section ( I )  shall have application in respect of- 

(I)  Ex-officio members referred to in section 20; 

( 1 1 )  Ex-officio members referred to in section 23; 

30.(1) The Chancellor shall. as soon as may be, after the first Vice-Chancellor is 
appointed illicier section 45 constitute the Syndicate. 

( 2 )  The Syndicate shall consists of the following members, namely:- 

Class-I-Ex-officio members. 

( u )  The Vice-Chancellor; 

( h )  rhree Gmernment Officials nomillated by the (~uvernment, who shall 
be not belo\+ the cadre of Special Secretary to Government to be nominated by the 
Governniellt. 

Class--[ - Other merllbers. 

( r r )  .I.M.O eminent educationists to be r~oniinated by the Chancellor on the 
recoinl~~ctirlatio~~ ol' the Vlcc-Chancellor; 

( I , )  i hree etntncni persons to be no111inatt.d b\ the Pro-Chancellor on the 
~eco~iime~~ilat ion of'the Vice-Cliancellor of whom. one shall be from the non-fornial or 
volur~taq sector. one shall be from commerce or industry arltl the third shall represent the 
I C ' I I  ~iecl 1lrofcs5ions' 

Disqualification 
for election or 
nomination to 
Syndicate and 
Academic 
Senate in 
certain cases. 

The Syndicate 
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Provided that the members nominated under items (b)  and ( c )  and (11) art. such 
persons who will guide the Vice-Chancellor in administraiive, academic and linancial 
matters including art, ;?sues connected with social justice and policies of the  State 
Ciovernme,~~. 

(c) One Director nominated by the Chancellor on the recommendation ofthe 
Vice-Chancellor; 

(d) One University Professor nominated by the Chancellor on the 
recommendation of the Vice-Chancellor; 

(e )  One University Reader nominated by the Vice-Chancellor by rotation 
according to seniority; 

One llniversity Lecturer nominated by the Vice-Chancellor, by rotation 
according to seniority; and 

(g) Two persons to be co-opted by the Syndicate out of whom one may be an 
expert on distance education, and the other has special knowledge of, or experience in, 
media or com~nunication field. 

(3) (a) Save as otherwise provided, the members ofthe Syndicate, other than the 
ex-ojjjcici members, shall hold office for a period of three years and such members shall 
be eligible for election or nomination for not more than another period of three years. 

(b) Where a member is nominated to the Syndicate in a casual vacancy, the 
period of office held for not less than one year by any such member shall be construed as 
a full period of three years: 

Provided that a merlber of the Syndicate who is nominated in his capacity as, a 
member of a particular elect >rate or body, or the holder of  a particular appointment, shall 
cease to be ;L member of the Syndicate from the date on which he ceases to be, a member 
of that body, or the holder of that appointment, as the case may be. 

(4) When a person ceases to be a member of the Syndicate, he shall ccase to be 
a member of any of the authorities of the University of which he may happen to be a 
member by virtue of his membership of the Syndicate. 

(5) The members ofthe Syndicate shall not be entitled to receivo any remuneration 
from the University except such daily and traveling allowal~ces o~ may be prescribed: 

Provided that nothing contained in this sub-section shail preclude any member 
from drawing his normal emohments to which he is siltitled by virtue of  the cZSte he 

i'. holds. 

(6) A member of the Syndicate. other thai: a Governinert Cf:rl.iclI, m .:; :>.adcr 
resignation of his membership at any lime berore the terin of his ofi?cc eipir.:. '~uch 
resignation shall be conveyed to the Ch'~ncellor bl n lottc in v+~.i!:i.g b- t5.r. i;;en I ) - . r ,  a : ~ d  
the resignation shall take effect from the date of its a-~eptat:  :L ; , t'.: C:ha.lcc:%rbr 

Powers of 2 1 . ( I )  The Syndicate sllall hakc t l i t  power of rn:~r:,ijcznet'ic antl zctr~:it,isr,~iru:, nl t ;x  
-> >a{-,  **i51, L {ve :,ff':::r- ( 5  k t  L* revenue and property of the Uniterb.ir> :$;id !!!c c:tsJu:t 4 r !' - ' 

University not otherwise provided for. 
.. (2) Subject to the pro \ i~ i lk* -  i the 41- J r. , , I I S , . .  c s  .I:,. 

Syndicate shall. have the follo*inr;i put.:crc : r:.,ety' -- 

(a )  to create ~e;i:.hl,tg h ! ! ~  .~t!lt: acx .  -.rvci- CL.. r: : 7.: ,,, 2' le i r r ,  . I ':{I:' 

and conditions of service ot .Uroft.<so!z. Renders. L t .!ur.cis arid othc;. t:.lc!:tr-~ ~ i ! i d  r.: .r 
acadelnic staff einplojrd 04. t!~r i.ln~vessit): 

9 

( 6 )  to prescribe qualifications for teachers and other :+cadertlic \ t a r  



- 

(c) to approve the appointment of such Professors, Keaders, Lecturers and 
other teachers and academic staff as may be necessary on the recommendations of the 
Selection Committees constituted forihe purpose; 

(6) to approve appointments to temporary vacancies of any academic staff; 

( e )  to specify the manner of appointment to temporary vacancies of any 
academic staff; 

Cf) to provide for the appointment of Visiting Professors, Emeritus 
Professors, Fellows, Artists and Writers and determine the terms and conditions of such 
appointments; 

(g) to manage and regulate the finances, accosnts, investments, property of 
the University and all other affairs of the University and to appoint such agents as may 
be considered fit; 

( h )  to administer all properties and funds placed at the disposal of the 
8 

( I )  to create administratwe, ministerial anti other necessary posts after 
taking into account the recommendation of the Finance Committee and to specify the 
manner of appointment thereto; 

(/) to  regulate arid enforce discipline amongst thc employees in accordance 
with the statutes and ordinances; 

(k) to transfer or accept transfers of any immovable or movable property on 
behalf of t l~e  L'n~versity; 

(I) to entertain, adjudi~ate  upon, or redress the grievances ofthe employees 
and the students of the University who may, for any reasc?, feel aggrieved; 

(m)  to fix the remuneration payable to course writers, counsellors, examiners 
and invigilators. and travelling and other allowances payable, after consulting the 
Finance Committee; 

( t i )  to select the common seal for tlie University and to provide for the use of 
such seal; 

( 0 )  to delegate any of its powers to the Vice-Chancellor, Registrar, the 
Finance Officer or any other officer employee or authority of the University, or to a 
committee appoitlted by it, 

(17) to ~nstitute fello\vsti~ps, scholarships, st1;dentships; and 

( ( 1 )  to exerclse such other powers and pel for:n such other functions as may 
hc .ontc~rcd or rmposed on ~t by thc Act or the Statute4 

f 3 )  I hc S \ ~ ~ d i c . ~ t e  shall e\crcl\c all the powcrs of!llc IJn~vcrs~ty not otherwise 
prov~dcd for by the Act, statutes, o r d ~ n ~ n c e s  and the rcgulat~ons for the fulfillment of 
the objects of the University 

72 ( I )  I he Syndicate shall meet at least once in every three months at such tirne and MeellllFof 

places and shall. ~ubject  to the provis~ons of sub-sect~ons (1) and (3). observe such rules s)"d'ca'e 
I 

of procedure 111 regard to transaction of business at its meetlngs ~ncluding the cluorum at 
meetlngs as ma! be prescr~bed 

( 2 )  The V~ce-Chancellor or 111 h ~ s  absence an:, member chosen by the me~nbers 
I)lcrent. shall p ~ e s ~ d e  at a meeting of the S)nd~cate. 

( 3 )  All quest;ons at any ~neeting of ' t l~e Syndicate sh 111 be decided by a ~~iajority 
of  the vutcs of the members present and voting and in tlie case of an equality of votes, the 
V~ce-Ch'~ncello~ or the member pre51dlng. as the case may be. shall have and e\rrclse a 
4ccond 01 c.1\1111~ V O L C  
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( 5 )  :\ niember ol'the Academic Council other than an ex-ot'ficio member. tilay 
. rerltler resignalinn o f  his membership at any time before tlie telm of  his office expires. 

Sucli resignativn b l i , r l l  bc conveyed to tkChance l lo r  hy letier in writing by the member 
:tnd the resignatic.u~ ~ l i a l l  take effect from the date of  its accept;t~icc by the Cliancellor. 

3-1.(1) .l-Iie Ac..~deliiic Council shall be the principal acadetnic body o f the  University 
and shall si~bject  to the provisions o f the  Act and the statutes have the control and general 
regulation of teaching and exan~ination in the Ilniversity atid be responsible for the 
maintenance of the standards thereon. In addition it shall also act as the body to review 
the broad policies and programmes o f t h e  University. 

( 2 )  The Academic Council shall have the following powers and hlnctions 

(o! t o  exercise general control on teaching and other educational propram~iies 
and ~naintnin and promote tlie standards thereof': 

( h )  to make rcsulafions and amend or repeal i1.e sanie: 

( c !  to make regulations- 

(;) regarding tlie admission of students to the Ilriiversity and the number 
of students to be admitted: 

( i i j  regarding the courses of study leadiilg to degrees, diplon ... and 
clthcr academic distinctions: 

( 1 1 ; )  regarding the cc~ lduc t  u f  eson~inittions and maintenance and 
protilotion of  standards o f  education: 

(11.: prescribing eqilivalence of  esaminations, degrees, d ip io~nas  and 
certificates ot' other Clniversities. colleges. Institutions and Boards: 

( I * )  regarding industrial training where su;h training forms part of the 
requirements for the degree. diploma or  other acadeniic distinctions: and 

( 1 . 1 )  for the assessment. evaluation and grading of  students performance: 

(LO to advise the Syndicate on all academic matters including the control and 
milnagernent of  libraries: 

(L') to make recommendations to the Syndicate for the institution of 
f'rofessorship. Readership. 1,ecturership and other teaching posts including posts in 
research and in re2ard to the duties and eniolun1ents thereof: 

( f )  to Sor~nulate.  modify o r  revise schemes for the consti tution o r  
seconstitution of departments of  teaching and research: 

( g )  to make recoriirnendations to the Syndicatt. regardirig post graduate 
teaching and sese,lrch: 

( 1 1 )  to n1i1l;e recommendatioris to the Syndicate regarding the qualifications 
tc be prescribed for teachilie in the University: 

( i )  t o  make recon1mendations i-o the Syndicate for [he conferment ofhonorary 
degrees or- other ~jistil)cl ii,l,s: 

( . I )  to revicu and act upon the propos;~ls of Boardi of Studies in formulating 
rules. sc.yulations. \! l l n l l ~  end methods of  evalua!ion. intrc~cluction of  new courses and 
tnodification vftl\isking ,:ourses: 

( k )  to 11lake secom~i?c~iifat ions to tb,e S!ndicate regarding institiltion of  
fellowships and scholarships: 

i 

( I )  to recon-nictid to the Sq,ndicate lneaslrres titr promoting collaboration 
bet\r:c.cn i ~ l c l l r c ; t ~  icx ; I I I ( I  ( ~ ~ ) ~ C I ~ ~ I ~ L ' I ~ I : I I  c n ~ p l ~ y c r s  011 the 0 1 1 ~  li;~ttd ilnd the Ilniversity 011 the 
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(m) to delegate to the Vice-Chancellor or to any of the committees of the 
Academic Council, any of i s powers; and 

(n) to assess ;rnd make recomm~ndalions layirly tlown standards of 
accommodation, equipment, apparatus, library, maintenance arid other physical facilities 
required for each faculty; 

(3) Subject to the other provisions of this Act, the Academic Council in its 
capacity as a reviewing body shall have the following powers and functions, namely:- 

( a )  to review, from time to time, the broad policies and programmes of the 
University and to suggest measures for the in~provement and development of the 
University; 

(b) to advise the Chancellor in respect of any matter, which may be referred 
to it for advice; and 

(c) to exercise such other powers and perform such other functions as may 
be prescribed by the statutes. 

25.(1) The Academic Council shall meet at least twice in every year or, dates to be 
fixed by the Vice-Chancellor. One of such meetings shall be called the annual meeting. 
The Academic Council may also meet at such other times as it may, from time to time, 
determine. 

(2) One third of the total strength of the members of t'ie Academic Coilricil shall 
be the quwum required for a meeting of the Academic Council: 

Provided that such quorum shall not be required at a convocation of the 
University, or a meeting of the Academic Council held for the purpose of conferring 
degrees, titles, diplomas or other aczdemic distinctions. 

(3) Thevice-chancellor may, whenever he thinks fit, and shall rpon a requisition 
in writing signed by not less than fifty per. c ~ t , ,  u f  tl-c total members of the Academic 
Council, convene a special meeting of the Academic Counc~l. 

26.(1) The Finance Committee shall consist of the following members, namely:- 

(a )  the Vice-Chancellor; 

(6 )  the Secretary to Government in charge of Finance; 

(c) the Secretary to Government in charge of Higl~er Etlucatiun; and 

(d) three members nominated by the Syndicate from anlong its liienlbers of 
whom one shall be a Professor and one shall be a person nominated to the Syndicate by 
the Chancellor. 

(2) The Vice-Chancellor shall be the Ex-officio Chairman and the Finance 
Officer shall be the Ex-officio Secretary to the Finance Committee. The Registrar shall 
be a special invitee. 

(3)  All the members ofthe Finance Com~iiittee, other than the c.r-o[j!ficio membcrs 
shall hold office for a peri >d of three years. 

(4) The Finance Conimittee shall meet at least twice in every )ear t o  examine the 
accounts and to scrutil~ize proposals for expenditure. 

(5) I'lie annual accvnlits of the Univer5ity prepared b\ the I.'iliancc Ofl'icer bllall 
be laid before the Finance Cornnlittce for cotlsideratic)ri and collllllcAril\ and ~hcrc;ilicr 
submitted to the Syndicate for approval. 

(6) The Finance C'onitnittee shall recommend limits f o r  the total recurring 
expenditure U.. the total non-recurring expendjsure for the year based o n  the income and 
rksources of the Universitjf. 
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(7) The Finance Committee s h d - - -  

(0) review the financial position of the University from time to time; 

(h )  ,nake recommendation to the Syndicate on every proposal involving 
investment or expenditure for which no provision has been niade in the annual financial 
estimates or which involves expenditure excess of the amount provided for in the annual 
financial estimates. 

(c) prescribe the methods and procedure and forms for maintaining the 
accounts of the Unviersity, its departments and ks constituent colleges; 

(4 make reccmmendations to the Syndicate on all matters relating to the 
finances of the University; and 

( c )  perform such other functions as may be prescribed. 

(8) The Financial estimates of the University prepared by the Finance Officer 
shall be laid before the Finance Committee for consideration and comments. The said 
estimates, as modified by the Finance committee, shall then be laid before the Syndicate 
for consideration. The Syndicate may accept the modifications made by the Finance 
Committee. 

27.(1) There shall be constituted a Planning Board of the University which shall The Planninh 
advise generally on the Planning and development of the University and review the Board. 

standard of education and research in the Unviersity. 

(2) The Planning Board shall consist of the following members, namely:- 

(01 Vice- Chancellor; 

( b )  Four persons to be nominated by the Vice-Chancellor from amongst the 
academic staff of the Jniversity; 

(c) Five pet-sons, who are not employees of the University, to be nominated 
by the Chancellor, one each representing the following sectors:-- 

(i)  Vocational/TechnicaI Education; 

( I ! )  Media/Communlcat~ons; 

( l i r )  Marlpower Planning; 

( ivj  Agricultt~re/Rural Development and allied activities; 

znd 

r O I I \ ~ I I ' S  Studies. 

(.. Five per.;ons, -,who are nct employees of the University,.!~ be nornitldted 
i. the Synd:,, : ,;:r their expertise, one each of the following areas of spt.ci;rl;~ation:--- 

j r  ' Management; 

c r r i  Idearned Professions; 

j ~ i ,  j Fd~rration: 

( I ~ ' )  I)ist:tnce Educat~on: and 

I $  ' llnercc artcl Incll! dry 

. a .f ! > ~ d r ~ . ,  krr:, t , I- - . t!: . r'f-artceflor, ~liall  
' 

. , I W  \ 

, P I C  Ronrd shrill. i ! :  addifior6 to all ctih.-:. pov~zrb vc,tcd in it by this 
.- ' ;E' the S:,+,.l~cat~ 'ir~d the Aczdemic Council crVl :my ,~ciidetnic 
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Ijo;rrd+ ( 1 1  7 X .  I hcrc shall be a I juard n t ' S t~ td~ r s  .~;r,rili:J tact1 >ch ; )u l  I hi. cor~stlt~l 
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power o r  the Boards of jtudres shn l l  he s ~ i c i ;  : I ,  i~i . i ; ,  Sr pre-cr I ~ L J  

Consi~tuIr(~n ( 1 1 .  2 0 .  I'he constitution aaci potier o f  such ot11i.r bodies. a., 111;ij bc uecli~rc~i 
ctthcr 
author~~ics 

qtatutet lo oe authorities of the Univt.rsit>. sllall be such as may be prrucribed. 

C'ons~llulion of  3O.All the autllorities of the Universit> shall have power to constitute 01. recot 
c~nltni~icc's 
arid dclcgution 

committees andto delegate to them such oftheir powers as they deem f i t :  sucll co:nr 

of po\rcrs. shall. save as otherwise provided, consist of members of the authority concerned 
such other persons, if any. as the autl,lorit! in  each case. may deem f i t .  

The Finance 
Committee. 

Statutes. 
t 

3 I .  Subject to the provisions of this Act. tlie statutes may provide lor all or any ( 
following matters, namely:- 

( I )  the holdinn nf co~~\ ,v-at ion t:, co.lfer degrces: 

(2)  the conferment of honorary degrees and academic distinctions; 

(3 )  the constitution, powers and functions of the authorities of the Univers 

(4) the manner of filling vacancies among members of the authorities; 

( 5 )  the allowances to be paid to the members of the authorities and committ 
thereof; 

( 6 )  the procedure at meetings of authorities incl~rding the quorum for 
transaction of business at such meetings; 

(7)  the authentication of the orders or decisions of the authorities; 

(8) the formation of departments of teaching at the University; 

(9) the term of office and methods of appointment and conditions of service I 

the officer:; of the University other than the Cliallcellor and the Pro-Chancellor: 

(13) the qualifications of the teachers and other persons employed by t h  
University; 

( I  I j the classifications, the nletlrod of appointment an,] determination of tht 

terms and corlditions ofservice of teachers and other persons employed by the University 

(12) the institution of pension, gratuity. ins~trance or proviclerlt fund for the 
benefit of the officers. teacliers and other pcrsorls e111ployt.d by the University: 

( 1 3 )  tlie institution of fellowships. travelling fellowships. scholarships. 
studentsl.rips, bursaries, exhibitions, medals and prizes and the conditions of w a r d  
thereof: 

( 1-11 the establishment and uiaintrnance of halls. hostels and I,ibcra~oric.s: 

( 1 5 )  the conditions for residence of s t~dc ' l~ t s  o f  t l~c  l l r l i \ c r s~~ \  111 tlw 113115 and 
Ilostcls 3rd thc It.\! of fees and otl1t.r cli,irges for such rt.\idence: 

(16) the delegation of pouers vested in  the authorities 01. officer5 of the 
Universit) : and 

( 17) any other :]latter which is required to be or may be prescribed by the st;itutes. 

Statutes hu\\ 3 2 . (  I )  The Syndicate niay fro111 time to time. make stati~trs arid amend or repeal the 
riiade statiltzs in the ~nanncr hereafter provided in  this section. 

( 2 )  I'lte Academic Councilpr the Vice-Chancellor may proposc to tltc S) ndlcatc 
the dri~tt of an! \ t i~t t~te  or of any amc.~itl~nc.nt 10. or ol'rcpoal of. a statute. to be passed by 
111t S! ! ~ . l ~ c ~ r t c  'trid sttch draft shall be cons~tlct.ed 11) the Sj~ldicate  at its nett meeting: 

1 ,  

! 
' *  
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(3) 'The Syndicate sl~all have power by a resolut~on passed by a majority of not 
less than two-thirds of the members present at such meeting, to modif) c r  carlccl a n y  such 
ordinance and such ordinance shall from the date ot'such resolulion have effect in such 
modified form or be of no such effect, as the case may be. 

35.(1) The Syndicate and the Academic Council may make regulations consistent 
with the provisions ofthis Act, the statutes and the ordinances, for all or any ofthe matters 
which by this Act and the statutes and ordinances are to be provided for by regulations 
and also for any other matter solely concerning such authorities. 

(2) All such regulations shall have effect from such date as the Syndicate or the 
Academic council, as the case may be, may appoint in that behalf. 

(3) Each of the authorities referred to in sub-section(]) shall make regulations 
providing for the giving of notice to the members thereof the date of meeting and of the 
business to be considered at the meetings and for the keeping of the proceedings of the 
meetings. 

(4) The Syndicate may direct the amendment in such manner as it may specify. 
of any regulation made under this section or the annulment of any regulation made 
thereunder by itself or by the Academic Council. 

CHAPTER VI. 

ADMISSION OF STUDENTS. 

36.No person shall be admitted to a course of study in the University for admissio~~ 
to the examinations for degl'ees, titles or diplonias of the Univesity unless he- 

(a) has passed the examination prescribed there for: and 

(6) fulfills such other academic conditions as may biprescribed by the University. 

CHAPTER VII. 

UNIVERSITY FUNDS, ANNUAL REP0R.I. AND ACGOUNTS. 

37.(1) The University shall have General Fund to which shall be credited-- 

(a) its income from fees, grants, donations and gifts, if a.iy; 

(h) any contribution or grant made by the Centrai Guvernme~t or an!. Slak 
Government or any local authority or the University Cirnnts Con~ini%siun air any oti~et 
sin~ilar body or any corporation owned or controlled by the Central ,;r im\r Stat . 
Government. 

(c) errdowmcnts and other receipts: ancl 

(d) the money borrowed by it. 

38.The University nlay have such funds as miiy hc prcscrihed. 

39.The funds and all rnolleys cf the Univer,~::, %!:A:: h. n:;ri..:;:.. t *,uf::t mb; .lei i: 
may be prescribed. 

40.The annual report of ti;: ;;,,iversit,' .,?;-;.I: be prupd.azt b, : i s .  .!dl -?t? 32, ! st!a: 
be submitted to the Acaden~ic C':li ~ c , f  cn or bi:r:fi: ..ech d - as haj  be pl'cscrii i! dl: 

shall be considered by the Acaderntc C U U ~ C I !  a! irs - s ~ ~ ;  dl1ll: l~:..~:iiiiq,. : ! IT  hi. 1t;;nl 
Council may pass resolutions thercon and con~municatc r h ~  same to t ! ~ ,  Sy~lccicate trhici. 
shall take action in accordance therewith. Th+Syndicatr shall ,nforrn the Ai:t !cil~iL 
Council of the action taken by it. A copy of the report with a copy of tile resolrition 
thereon, if any, of the Academic Council shall be subnlitted to the Government. 
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:d that the Vice-Chancellor shall not propose an) amendment to an) 
g the status, powers and constitution of any authority of the Universitj. 
lolit? has been given a7 opportunity of expressing its opinion and the 
jressed shall be consi4ered bq the Syndicate. 
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se Syndicate may consider the draft proposed by the Acadenlic Council and 
icellor under sub-section (3) and may either pass the draft or reject or return 
hout amendments to the Academic Council or the Vice-Chancellor as the 
for reconsideration. 

~-- -- 

nation Annual 
report Accounts 

such 

such ,a) Any member of the Syndicate may propose to the Syndicate the draft of 
,f any amendments to, or of repeal of, a statute and the Syndicate-may either 
:ject the draft, if it relates to matter not falling within the purview of the ion. 

I 
'ort 

(b) In case such draft relates to a matter within the purview of the Academic 
le Syndicate shall refer it for consideration to the Aczdemic Council, which 
r report to the Syndicate that it does liot approve the draft or submit the draft 
dicate in such form as the Academic Council may approve and the Syndicate 
r pass with or without amendments or reject the draft. 

5 )  A statute or an amendment to or repeal of, a statute passed by the Syndicate 
submitted to the Chancellor who may assent thereto or withhold his assent. A 
r an amendment to or repeal of, a statute passed by the Syndicate shall have-no 
until it has been assented to by the Chancellor. 

Subject to the provisions of this Act and the s taiut~s,  : ! - A  ordinances of the Ordinances. 
,ity may provide for all or any of the following matters, namely:- 

(n) the admission of the students to the Un~versity; 

( h )  L,,. ,ourses of study leading to all degrees, diplomas and other academic 
:tions of the University; 

Conditions of 
Service. (c) the conditions under which the stude ~t shall be admitted to the courses of 

leading to degrees, diplomas and other academic distinctions of the University; 

(4 the conduct of examinations of the University and the conditions on which , 

:nts sh,, ;)c admitted to such examinations; 

(el 5e manner in which exemptions relating to the adm~ssion of students to 
ninations may be given; 

:lection 
Committee. 

(f) the conditions and mode of appointment and duties of examining bodies and 
miners: 

( g )  the maintenatice of discipline ;mong the students of ihe University; 

( h )  the fees to be charged for courses ofstudy, research, experiment and practical 
airiing and for admission to the examinations for degrees. diplomas and other academic 
~stincitions of the University, and 

( I )  iiny other matter which by this Act or the statutes is required to be. or may be 
,rescribed by the ordinances. 

34.t  1 ) Save as otherwise provided in this section. ordinances shall be made by the 0:dinancec haw 

Academic Council. made. 

( 3 )  A11 ordinances made by the Academic Council shall take effect fr Jtn such 
date a r  III'I_\ he fixed by the Acadeniic Council, but every ordinance so made shall be 
submitred '1, boon as mcy be after it is made lo the Syndicate and shall be considered by 
the Syndicate at its nest meeting. 
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4 1 . ( I )  The annual accounts ofthe University, sliall be submitted to such examination Annual 

and audit as the Government may direct and a copy ofthe annual account5 and audit report ACC""ntS 

shall be submitted to the C;overnnient. " 
(2) The University shall settle objections raised in such audit and carry out such 

illstructions as may be issued by the Government on the airdit report. 

(3)  The accounts, when audited, shall be published by the Syndicate in such 
manner as may be prescribed and copies thereof shall be sublnitted 'o the Academic 
Council at its next meeting and to the Government within three months ofsuch publication. 

(4) The Gove..nnicnt shall I-allzp t h p  annual audited accounts and annual report 
to be laid before both Houses of Legislature together with their comments. 

CHAPTER VIII. 

CONDII IONS OF SERVICE. 

42.(1) 'The University shall institute for the benefit of its officers, teachers and other Pension, 

persons employed by the Univesity, such pension, gratuity, insurance and provident fund Cirdtu'ty~ etc. 

as it may deem fit, in such manner and sutject to such conditions as may be prescribed. 

(2) Where the University has so instituted a provident fund under sub-section 
Act XI of ( I  ). the Govenment may declare that the provisions of the I-'rovident Funds Act, 1925, 

shall apply to such funds as if the University were a local authority and the fund a 
Government Provident Fund. 

(3) The University, may, in consultation with the Fitlance committee, invest the 
Provident Fund in such manner as it may determine. 

43. Subject to the provisions of this Act, the appointment,'procedure for selection, Conditions of 
pay and allowances and other conditions of services of officers, teachers and other Service. 

persons employed in the University shall be such as may be prescribed. 

Explanation - For the purpose of this section, the word "officers" shall not 
include the Chancellor and the Pro-Chancellor. 

44.(1) There shall be a Selection Committee for making recommendations to the Selection 
Syndicate for appointment to the posts of Director, Professol-, Reader, Lecturer and Committee 

Librarian of the University. 

(2) The Selection Committee for appointment to the posts specified in sub- 
section ( I )  shall consist of the Vice-Chancellor, a nominee of the Chancellor, a nominee 
of the Government and such other persons as may be prescribed: 

Provided that the selection for such appointment by the Selection Committee 
shall be made in accordance with the guidelines that may be issued by the University 
(;rants Commission or other agencies concerned in relation to such appointment. 

( 3 )  The Vice-Chancellor shall preside at the meetings of a Selection Committee. 

(4) The meetings c~f a Selectioli Committee sliall be convened by the Vice- 
(-'hancel lor. 

( 5 )  The procedure to be follo\ved by a Select~on Committee in making 
rcconiniendations shall be ldid down ~n the ordinances. 

(6)  lftlie Syndicate I S  unable to 'tccept the recommendations made by a Selection 
~o~nmi t tee .  ~t sliall record ~ t s  reasons and sub~iiit the cssc to the C'liancellor for final 

( 7 )  Appo~~itmcnts to telnporar) posts or vpcancies shall t)t. nlitde as prescribed. 
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45. Notwithstanding anythitrg contained in sub-section ( 1 ) of section 12. \: itilin 
three months from the date of establishnient of any  new University. the firs( V i ~ c -  
Cli;~ncellor shall be appointed b) the Government on a salary to be tisrd 1 ) )  them for a 
period not exceeding three years atid on such other conditions as the) think f i t :  

Provided tli*, ., person appointed as first Vice-Chancellor shall retire fronr oftice, 
if duritig the term of his office he colnplets the age ot  sixty-five >cars.  

46.Notwithstanding anything contained in sub-section ( I ) of section 16. wit11111 three 
months from the date of establtshment of any neu Un~versrty. the tirst Regr4trar \hall be 
appointed by the Government on a -d\ary to be fixed by them for a per~od nr  e\ccedtng 
three years and on such other condltionc as they think fit: 

Provided that a person appointed as first Registrar shall retirc !rum ot't'ice. i f  
during the term of his office he cotnpletes !he age of sixty years. 

47.(1) It shall be the duty of the first Vice-Chancellor to make arrangements for 
constituting the Syndicate, Academic Council and such other authorities of the University 
within six months from the datr of his appointment or such longer per~od not exceeding 
one year as the Government mcy, by notification specify. 

(2) The first Vice-Chancellor shall, in consultation \vi t l i  the Government. make 
such rules as may be necessary for the functioning of the University. 

(3) The authorities constituted under sub-section ( 1 )  shall commcnce to exercise 
their function on such date as tne Government may. by notification. specify in this behalf. 

(4) It shall be the dilty of the first Vice-Chancellor to draft such statutes, 
ordinances and regulations as may be necessary and submit them to the res~ective 
authorities for their disposal. Such statutes, ordinances and regulations when framed 
shall be published in the Tamil Nadzr Government Gazette. 

(5) Notwithstanding anything contained in this Act and these statutes and until 
such time an authority is dcly constituted, the First Vice-Chancellor may, appoint any 
officer or constitute any committee temporarily to exercise and perform any ofthe powers 
and duties of such Authority under the Act and these statutes. 

CHAPTER XI. 

MIS<:EI.LANEOUS. 

48.All casual vacancies among the members other than e.r-c![/icio members of any 
authority or other body of the University shall be filled as soon as conveniently may be, 
by the person or body who or which, nominated or elected the member whose place has 
become vacant and the person nominated or elected to a casual vacancy shall be a member 
of such authority or body for the residue of the term for which the person whose place he 
fills would have been a member: 

Provided that vacancies arising by efflux of time among elected members of any 
authority or other body of the University niay be filled at elections which may be fixed 
by the Vice-Chancellor to take place on such days not earlier than two months from the 
dale on which the vacancies arise. as he thinks fit: 

Provided further that no casual vacancy shall be filled if such vacancy occurs 
within six months before the date of the expiry ofthe tertn of the member ofany authority 
or other body of the University. 

7- 
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49.No act or proceeding of any authority or other body of the University shall be Proceedinssof 

invalidated merely by reason of thi?' existence of any vacancy or of any defect of $izi:z2d irregularity in the electior~ or appointment of a member of such authority or other body bdiesnot to 
of the University or of any defect or irregularity in such act or proceedings not affecting be invalidated 
the merits of the case or on the ground only that the authority or other body of the b~vacancies. 

University did not meet at such intervals as required under this Act. 

50.( 1 ) The Syndicate may-- Removal from 
membership of 

(a) on the recommendation of not less than two-thirds of the members of the theunivenity. 

Syndicate, remove, by an order in writing, made in this behalf, the name of any person 
from the register of graduates; or 

(6) remove, by an order in writing, made in this behalf any person from 
membership of qpy authority of the University by a resolution passed by a majority of the 
total membership of the Syndicate and by a majority of not less than two-thirds of the 
members of the Syndicate present and voting at the meeting, if such person has been 
convicted by a criminal court for an offence which in the opinion of the Syndicate 
involves moral turpitude or if he has been guilty of gross misconduct and for the same 
reason, the Syndicate may withdraw any degree or diploma conferred on or granted to that 
person by the University. 

(2) The Syndicate may also by an order in writing made in this behalf remove any 
person from the membership of any authority of the Universit if he becomes of unsound 
mind or deaf-mute or has applied to be adjudicated o i  h;u been adjudicated as an 
inso.lvent. 

(3) No action under this section shall be taken against any person unless he has 
been siven a reasonable opportunity to show cause against the action proposed to be 
taken. 

(4) A copy of every order passed under sub-section ( 1 )  or sub-section (2), as the 
case may be, stall, as soon as may be after it is so passed, be communicated to the person 
concerned in the manner prescribed by regulations. 

5 1 .  If any question arises whether any person has been duly elected or nominated as, Disputes es to 

or is entitleu to be, a member of any authority of the llniversity or other body of the ~~~''!~Of 
Universit} he question shall be referred to the Chancellor whose decision thereon shall authoritiesand 
be final. bodies. 

52.~0twithstanding anything contained in this Act or in any other law for the time Powertoobtain 
being in force, the Government may, by order ~n writing, call for any information from the information. 

University on any matter relating to the affairs of the University and the University shall, 
i f  such infor~nation is available with it, furnish to  the Government with such information 
within a reasonable period: 

Provided that in the case of information which the University considers 
confidential, the University may place the same before the Chancellor and the 
Pro-Chancellor. 

53.(1) The Syndicate may invite any person of high acaocll.:- distinction and Specialmodeof 

professional attainments to accept a post of Professor in the University on such terms and 
conditions as i t  deems fit. and on the person agreeing to do so, appoint him to the post. 

(2)  The Syndicate may appoint a teacher or any other member of the academic 
stafi working in any other University or organisation for undertaking a joint project in 
acccrdance with the manner prescribed in the ordinances. 



Power to remove 54.(1) If any difficulty ariscs as to the first constitirtion or reconsti,i~tion of ally 
d'flicu''ies. authority of the University after the rotified date or otherwise in givins effect to the 

provisions of this Act, thc Government may, by notification, make such provision, not 
inconsistent with the provisions of this Act. as may appear to them to be necessary or 
expedient for removing the difficulty: 

Provided that no such noti,fication shall be issued after the expiry of five years 
from the date of establishment of the University under sectiort 3. 

(2) Every notification issued under sub-section (I ) or under any other provisions 
of this Act shall, as soon as possible after it is issued, be placed on the table of the 
Legislative Assembly, and if, before the expiry of the session in which it is so placed or 
the next session, the Assembly makes any modification in any such notification or the 
Assembly decides that the notification should not he icsued t h t  notification shall 
thereafter have effect only in such modified form or be of no effect as the case may be, 
so, however, that any such modification or annulment shall be without prejudice to the 
validity of anything previo~lsly done under that notification. 

(By order of the Governor) 

A. K R I S H N A N K U T T Y  NAIR,  
Secretary to Government, 

Law Department. 3 



ACT No. 11 OF 2003. 

An Act to nrnerzd tl~s T(tiiti1 Nnrlil Open U~i ivers i~ .  Act, 2002. 

BI: it enacted by the Legislative Assembly of the State ofl'atnll Nadu in the F~fty-fourth Year 
of the Republic of India as follows: -- 

1. (1) This Act may be called the Tamil Nadu Open [Jniversity (Amendment) Act, Short title and 
commence 
ment. 

(2) It shall be deemed to have come into force on the 28th day of October 2002. 

2. In section 45 of the Tamil Nadu Open University Act, 2002 (hereinafter referred to as Amendment of 
the principal Act),-- section 45. 

(1) for the expression "sub-section( 1) ofsection 12", the expression "sub-section(1) 
of section 1 0  shall be substituted; 

I 

(2) for the expression "establishment of any new University", the expression 
"establishment of the University" shall be substituted. 

3. In section 46 of the principal Act, for the expression "Notwithstanding anything Amendment of 
contained in sub-section (1) of section 16, within three months from the date of establishment section 46. 

of any new University", the expression "Notwithstanding anything contained in sub-section 
(1) of section 13, within one year from the date of establishment of the University" shall be 
substituted. 

(By Order of the Governor) 

A. KRISHNANKUTIY NAIR, 
Secretary to Government, 

Law Department. 
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Tamil Nac.1 
Act 27 of 
2002. 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 2nd February 2006 and is hereby published for genera! information.- 

ACT No. 4 OF 2006. 

An Act further to amend the Tamil Nadu Open University Act, 2002. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. This Act may be called the Tamil Nadu Open University (Amendment) Act, 2006. short title. 

2. In section 10 of the Tamil Nadu Open University Act, 2002,- 

(1) it? sub-section (3), for the expression "shall not be elig~ble for a second term", 
the expression "shall be eligible for re-appointment for a further period of three years" shall 
be substituted; 

(2) in sub-section (4), for the expression "the senior-most Professor of the University 
shall exercise the powers and perform the current duties of the Vice-Chancellor", the 
expression "the Syndicate shall, as soon as possible, make the requisite arrangements for 
exercising the powers and performing the current duties of the Vice-Chancellor" shall be 
substituted. 

(By Order of the Governor.) 

L. JAYASANKARAN, 
Secretary to Government, 

Law Department. 

Amendment of 
section 10. 
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